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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA 2860/2004
MA 2374/2004

New Deih), this the^ day of June, 2006

Hon'bic Shrl Justice M.A. Khan, Vice Chairman (J)
Hon'We Shii V.K. Agnihotrl, Member (A)

Tahb J'rimai

S/o Sh. SyedFarooq JanuU
Vjo F-50 Abdul Fazai Enclave,
Jam ia Nttgar New Delhi.

Rukhsana

W/o Talib Jainal

S/o Sh. Syed Farooq Janial
Pj'o F-50 Abdtil Enclave,
Jfiniia Nagai\ New Delhi. Applicants.

(By Advocate: Sh. M.K Bhaidwaj)

Union of India A Ors thronch:

VERSUS

1. Ilie Sectetaiy,
Mini«lry onnfonriaUofi & Bro^tdcastuig,
Shastri Bhaw-,m, New Delhi

2. 'Hie Director (ieneraJ,

Prasai' Bharii, Doordarshan Bhavs'an,
Maiidi Honse. New Delh?.

3. 'Die Director (ienei^ (News),
Doordarshan News,

C.P.C. Khel Gaon.

New Delhi.

4. 'llie Depnty Director (Ne^vs),
Doordaishjui News,

C.P.C. Khel Gaon.

New Delhi.

(By Advocate: Sh. S N Shanjja proxy i'oi Sh. S K. Pabbi)

ORDER

Shil V.K. Aqnihotrt. Member (A)

Reypondentii.

lite applicafjis have filed tins OA lor a dn-(^ction to the respondents to

regnlaj ize the services of the applicants as (iraphic Aitixts in ttie pay scale of

Rs. 14{K)-26{)0.'- in terms of the Scheme tor Regulanzation of {!aj;ir.il Production

oV



Assisliuifs ;hm{ (letieuil Assistanls ni Ail indui Radio tiTmitid by On? iiespoiidents,

wjth all consti(jUi?fdial beriefils

2 'Hie applicmits have been vvoficing with the j^^spondetits as Urdu (it-aphic

Aitists since ]>eceinber 1990 It is stated tliat even though thetr conti-att UTis to

work for 10 days a mouth, it was subsequently uicreased to 20 days a ruonth-

However, in temis of actiitii working conditions they have been working I'oi the

whole month since May, 1992 when the Daily Urdu News bulletins were

introduced. Iluis, at the time ot filinsi ot t)ie OA thev hfid rendered morx* than 13

veal's of continuous service Hiey have, theret'ofe, sought regiilari/ation of their

serv^ices in terms of the Scheme for ^gnlarKiation of Casual Production Assistants

fHid (ieneral Assistants in AtR winch prescribes that all casual aitists wtio were

engaged on casual/assignment basis as Production Assistant and (leneral Assistants

up to .11.12,1991 iuid were on the role of AIR will be eligible tor regiilaiiyation

agiunst the available vacancies, provided they have worked for an aggi-egate period

of 72 days in a calendfir year. In support of their chum the applicjints have filed

ceitain paiticulai s of duties peifbitned by them sis w-iell as I'eniiineration i"eceived tor

it from time to time.

Learned counsel foj the applicants has ib-awn our altentiou to the decision of

the Central Adni mistrativc 'Inbimal, Additional Bench. Calcutta m OA No.

232/1996 dated 16.6.20(H). In the said order, direction vfas given to the respondents

to consider the ca«es of the a{)plicants therein, wlio w;^re working as Casual

Labourers since 1983, in the AIR, {,'alcufta. tor absorption against the vacant posts.

4. 'Hie leanied counsel tor the respondents htis stateri that Dooidsashan News

has stinted fiinctioning separately we f. April 1996. Before becoming a separate

wing, the News w;is under Doordfushan Kendra. Delhi After sep;«ating from

Doofdajsluui Kenilia tht^ News- has no sanctioned }>ost in iuiy ofthe category Tlie

applicants were engaged mDoordaislian Nevv>; on Casual/Assignment basis during

the period then sei vices wen.' tetjuired as (ir:»(»liic Artists for {irdu 'Hierespondents

have denied thai ?>pplic;mts were engaged initially for 10 daysy20 days and that tliev



C3)

v\\>fe bookod loi ott <oiisoluhiUMi ice ot Rs.1800 Rs.450,

per assign..,.Ht A« per the annex...a onclnsed to the OA, the applicants have been
engaged ((>r asingle d^.y Rs/.Of) d.nn.g li.e penod Jro.n 17.1.1990 to 16.3.1992,
f«.d the applicjuits hnve t,een t.ooked „,dy lo, 14 dnys during the said period T^us,

they did not coiiiplole 7? d;iys in :i caleiuhu yaJH to qunlity for regulaiization under

the letevfint scheme Tt.e lespondents lK»ve sils'o denied the contention of the

af)plic;.nts' thiit two posts oK ii apt.u: Aiti«ts in the pay scide for Rs. 1400-2600/- were

created with the approval ot ttie competent aiithoiity Hie oltke isninnuig with the

stalf tian«leiied t.oni othei otViees ot DoordarHhan.

5. We have coiiKidei ed the rival snbinissions put fo.th at the ba.- by the learned

counsel and peiiised the matei iai on record

6. Ilie only point betore iix tor esfunination is wliether the applicants are

entitled to the benefit ol the Scheme diawm up by the respondents forregularization

of casual Production Assistants and (leneral Assistants in coinplisuice with the

judgement of the Tribunal ui l^un's-k :<harn!a Qrs. v, 'h;ion ofIndia &Ors. (OA

M>. 822/1991). Admittedly, the main consideration for eligibility to the scheme is

to establish having worked for an aggregate period of 72 days in a calendai year up

to or before 3M2.1991 From the data placed on record lu respect of the two

applicants, as pointed out by the respondent, the tact othaving worked lor 72 days a

calendar year up to or before 31.12.1992 is not at all established Mos't oi the other

data provided relates to the period subseq,ient to the cut olfdate i.e. 31.12.1992.

7. in the result, foi the foregoing reasons, there is no merit in the f^jplication.

The OA is, therefon^. dismissed, lliere will be no order as to costs.
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(V.K. ^i^i^ihotri) (M.A. Khan)
Member (A) Vice Cbairman (.J)
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